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c r:i!ll'RAL ADt-1INISTR.\T r1E Ta I"'Ut-rAL 
l\Ll.t,;,lIA.DAD BEl;C!I : AI.1JAHABAD 

Original AnplicatioT'! ?.:o. 625 of 2oos. 

Tuesday. this the 31st day of May,2005. 

Dines h Chandr a Visrn·rakarma, 
Son 0£ Lat~ Rain saran, 
resident of 'lillage and J>oot 
I1at hura NC\gar, (i\nan<l Nagar) 
District ~-!aharajgan j. • •.• Apolicant. 

( Dy AdvOCr\i:e : S hri R .. N. t-tishra } 

1 . 

versus 

Union of India 
t hrough t he Secreta ry. 
!~inistry of Communication, 
Department of Post, 
Ne't•T Delhi. 

?. Sen ior Supe rintendent of Post Office, 
Gor ak.hpur. 

3 . Ins pector of the Post 0 ffice,Pharenda, 
District Mah~ rajganj. 

(By Advocate : Shri S . Singh) 

ORD ER 

Hon ' b l e Mr . A. K. Bhatnaqar . J . M. • • 

• •••• Resr,x:>ndents. 

By this CA.the app licant has praye d for a direct ion 

t o tl1e r e s pendent s to a ppoint the app lican t on suitabl e rost 

on compassionate gr o und under nying in Harn e ss Rul es in 

Pos tal Department on the CTround of denth of h js father . It -
is f urthe r nrayed f o r a direction t o tlie r espondents t o 

d ecide h is aoolic~tion/representations da~ea 15.10 . 2004 & 

1 5. 12.?. 004 pend i ng bef ore the~. expeditiously • 
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2. According t o the applicant his father Shri Ram Saran 

died on 17. 7. 200 4 l .. 1hilo s~rving on the post of Dak Assistant 

in Up Dakghar, Dhani nazar, Maharajganj . leaving behind 

his widow nnd two sons including the a pplicant. Learned 

counse l for the a pplicant submi t ted that the applicant has 

no source of income and h e has passed the High Schoo l in 

the ye a r 199 1 nnd des~rved cons i der a tion for compassionate 

a ppointn1ent in the pla c e of his dec e ased father. 

3. During the course of th~ a r gument s , l earned counsel 

f o r the applicant s ubmi t ted t hat .he has filed a application 

d a ted 15.10.2004 follo1t1ed b y anothe r representa tion d a ted 

15.12.20~( filed as Annexure 3 & 4 of this OA to S uperin-

t endent Post Offices, Gora kl1p ur which accord ing to the 

applicant a r e l ying undecided by the respondents . Learned 

counse l furthe r submi t ted that t he a pplican t will be s ati sfied 

i f nis app lication/repres c ntotion dated 15 . J.2 . 2004 is decided 

as pe r r u l es within a specifi ed period. 

4. Afte r he~ring the counse l for the parties. I consider 

it appropriate that this OA can be disposed of finally b y 

i ssuing a dire ct ion to t he Competent Authority i.e. 
""" -ta ~ 

r e s pondent I~o. 2 ~..i:r.e> decide the r e present at ion of t he 

.-tppl icant b•1 a r'"'asoned a r.d s peaking order . 

s . }\.ccord ingl y , t l1e 0)'.\ is nisposed o f ... , ith d-irection 

to respondent No.2 to consider and decide the represen tation 

of the applicant dated 15.12.2004 by a r easoned and speaking 

order 'v1 ithin a period of three months from the date of 

receipt of copy of this order. Lea r ned couns el for the 

a i ·plicant may f ile a copy of t he representa tion to the 

Competent Author ity i mmedia tely. No costs. 
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